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23-A, Thornhill Road, Allahabad-21 ICO! 
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APPLICANT (s ) ...........

RESPONOENT(s) , JSX a M l .......... .

0

Particulars to be examined

1. Is the appeal competent ?

Endorsement as to result of Examination
_  _ _

2. (a) Is the application in the prescribed form ? 

(b) Is the application in paper book form ?

(c) Have six complete sett of the application
been filed ?

3. (a) Is the appeal tn time ?

(b) If not, by how many days it is beyond 
time ?

{h) Has sufficient case for not making the 
application in time, been filed ?

0  '

4* Has the document of authorisation/Vakalat- 
nama been filed ?

5. Is the application accompanied by B. D,/Postal-
Order for Rs. 50/- 1.

6. Has the certified copy/copies of the order (s) 
against which the application is made been

/WAÂ feCsLd?

filed ?

7. (a) Have the copies of the docurn^ts/relied 
upon by the applicant and mentioned in 
the application, been filed ?

(b) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 
and numbefd‘accordingly ?
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IN-THE.CENTRAL ADMINiStRATIUE TRIBUNAL^ 
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REGaST.inTllDN No.. _ 7 5 : _ u : '  T98‘. 9 .j(L) '
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' DEFENDANT ''

'Re s po n d en t

' VERSUS ■ ' .X

Unioti of India, and̂  Others

■ . o '

. n .D.'G'r 
;c brder 

and 'date

.Blief Order, ' Mentioning: Ref BfenciS' 

i f  necessary, ' . ' '

Hon’ble MtoJustice Kamieshwar Nath#

; jip^ble'Mr^&eSeMisra^' — . ' -•: ~

■ Admit®' r  ^ ■ '■ ■ ,• ,

-1 ssufS /notice 'to respondents to', file reply.- v̂ i-: 

^thin feur .weel<;s, \-Rejoinder mayJ^e -filedwithin 

;,ten 'days: tJiereafter*  ̂ v ' ■ ';

’ ■ 'i^egarding interim, relief is;s^ notice and

:^,.:iist:.for,,orders on 1.5* 5» 19.89V .- In . the meantime 

while making.promotions, if  ay, to the Class 

: - I I ,posts, in :-question- one po6t .shall' be .k'ept ' ' 

•̂ in reserve p,ending, .further.'orders of 'this , /'■,

tribunale ; ■

■ '■ . ... I....... ..
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with.anddate 
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Xil'-THE- CEH^RAL ADNINISTR'ATI\/£ TRIBUNAL 

CIRCUIT BENCH.LUCKNOW

O.A. 75/89(L)
REGISlM^riLiN'No, , _  of 196 .

A )

APPELLANT
APPOt^m-

DEFENDANT

RESPG^’DENT

M.P* Shekhar

VERSUS 

U«0.'-I. & ors

Serial' 

number 

of order 

and date

18/10/89

21/12/89

Brief Order, nentioning Reference 

i f  necessary

Hon* Mr. D.K. Agrawal, J.M,

Hon* Mr. K# Obavvat A.M.

Shri J .p , Mathur, counsel for the applicant 

and Shri Arjun Bhargava, counsel for the 

respondents are present,' Counsel for the 

respondents wants time to file counter

affidavit, '. Allowed. liet the counter affidaviii 

be filed within four\eeks to v^ich the applicant 

may file rejoinder,, if any, within two weeks ijiere- 

after. List this case on 21~12»89 for orders/

How compliead 

with anddate 

of comp'liancB

hearing a A the case may be.

(sns)

Hon* Mr. Justice Kamleshwir Nath, V .c .

Hon* Mr. K. Obayya, A.M.

Shri JJP. Mathur, learned counsel for the 

applicant has sent an. adjournment application 

Shri Arjun Bhargava counsel for Opposite parties 

requests for and is allowed to file counter 

affidavit within four weeks to which the , 

applicant may file rejoinder, if any, within 

two weeks thereafter.

List ttidJs case for orders on 1-2-9Q.

i-, —

U .
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4o Ĉ a- 4̂-LrL

V  ^S^H-^i/,

AS ' <

3-12, .

ilxi,j)g^J- ^^ - f^  * y

fey , / C > " "



¥ ■

& A - ~ir (S'?

!s

S

W(b Jl &■ d j i X ^

-V.

C s V ^  

,% !

‘P

h

f\<
I

J U ,  <4

'‘^  t o u ^ 4 ^  f c ,

S- q i _

® PipSlS c«Jioi4 s <i; c ? ^

Prg-v̂ s <ea^ < rY\ci«e>y^

^-o ^  Cj3SO ,̂'-V'^* '̂V

^  ' 'k ■ ĉ  q__ _
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CENTRAL ADMINISTRATiyE TRIBUNAL 

LUCKNOU BENCH, LUCKNOU
0(b

O.A. No: 75 of 1989

M.P.Shakhar .........  Applicants.

yersus

Union of India & ors. ••••.«••• Respondents,

Hon’bla Rr. Oustice U.C.Srivastawa, U.C. 

Hon'ble Mr. K.Obayya, A.M.

In this application the applicant has prayed for 

quashing of the reversion order dated 21,3.1989 

and made a prayer that he may be allowed to 

continue on the post of Assistant Controllercdf 

Stores at Alambagh Lucknow. The applicant who 

lyas class III employee was working as senior 

X  ; Clerk and because of his seniority he was promo­

ted to the post of Assistant Controller of Stores 

Alambagh Lucknow wide order dated 13.8,1987 on 

adhoc basis. It was mentioned in the order 

itself that the promotion of the applicant was 

temporary and adhoc and he will not be entitled 

to this promotional post in preference to his 

seniors. It appears that the applicant continue- 

to work and thereafter a selectionetest.for 

filling 75^ quota in group ’B' service for the 

post of ACOS took place. The applicant was not 

selected and other persons were selected. In 

order to accommodate the selected persons, 

the applicant had to be reverted and that's 

why the order order was passed. In view of tht
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facts, the applicant uas not holding the said 

post and the selection took place in uhich he

participated. As he uas not selected he had 

to be reverted. As he bad uorked for more than 

two years it uas desirable that he should have 

been given one more opportunity before reverting

him. But as^^reversion order had been carryi^-
f

into effect, no purpose h«s—&e-efi served in 

staying the said order, but the application is 

dismissed with the direction that the respondents 

will give one more opportunity to the applicant 

as early as posible, and in case he succeed^in 

the same, his case for the promotional post

will §gain be considered.

Plember (A)

Lucknou Dated: 26,2,93 

(jlw)

V.C.
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-

^  -  Versus
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•

Union of India ana another..,
!

t

• '  Responaents

I N D E X j

S ^ o .  

•  •

< •

Description ofaSocuments 
^felied upon

Pages ,

« * *
•

•  •  •  . •  •  •  •

1. Application* 1 - 9

2. ^nnexare No* 1 10- 11

3.
*i

Annesaire No.,? 2 12

4,. A.nne»ire No. 3 13 -22

5 . Annesaare No. 4 23- 24

6 . Anne;xure No, 5 25 *527

7 . , Vakalatnama 28

7
Applicant 

For use in Tribunal's Office, '

Date of filings ' O  \
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BEFORE THE CMTRAL |0MINISTRJ^TIVE TRIBtMDJj 

ClRCOT BMOB LUCKNOW,

'0,IVJ;J0. ^  OF 1989 Ly^)

J

MAHENd R^ PRATAP SHEKmR,agfed about 5 3 years, 

son of Iste Sri S^iv Nath PrsSaji 

resident of 559/Kha/258, Sri Nagar, P .S ,
» * ■ ‘ »

Krishna nagar, Luclcnow, \

Applicant

Versus

' T
1 . UNION OF INDli^, Through Secretary 

Ministry of Railway,New Delhi, *

2 , GENERAL MANAGER (P) Northern Railway

Baroda H(^ise, New Delhi . , .

Respondents

APPLICATION under 19 OF CENTRAL ADMINISTRATIVE 

TRIBUNAL ACT , ‘ "

I* Particulars of applicant : Mahendra Pratap Shekhar

son of late Sri Shiv Nath PraSasU aged about 

5 3 years at presait Assistant Controllers 

of Stores, Office of th^Controller of Stores 

Northern Railway, Alairibagh, Lucknow and 

resident of 559/Kha/258, Sri Nagar P .S . 

Krishna Nagar, Lucknow,

.2/



«!

-  2 -

K-

2 . Particulars of respopdeatsi

1) Union of India, through Secretary Ministry 

of RailvJay, New Delhi .

2) General Manager (P) Northern Railway 

Baroda House, New Delhi.

T

3. Particulars of the order against whidi applicaticn 

is  made:

“̂ he application is made is against the 

following prders:-

i) Order No. 89/l R .S .S ./89  -Annexare No. $ 

ii) Date: 21,3.1989 

iii)  Passed byi '̂-General Manager (p) Northern 

Railway, Baroda House, )8ew Delhi . 

iv) Subject in brief j The applicant has been. 

reverted to the post of D .S .K ,l through 

the impugned order without "displinary 

proceeding although th^applicant afficate 

on the post being Adhoc promotee ccxitinecuslj 

for more than 19 months.

4 . Jurisdicticgi of the Tribunal s '^he applicant

declares that the subject matter of the order 

against which he w ^ts  redressal is within 

the jurisdiction of the Tribunal,

5 .  Limitation: ^he applicant ferther declares that

th^pplication is within limitation Prescribed 

in Section 21 of the Administration Tribunal 

Act 1985 .

6 .  Pacts of the case :

A) That th^pplicant after selection through

........3 /
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R^lvjay Commission joined as Assistant on 5 .4.1958

/V
B) That subsecjioatly the applicant posted as 

Senior Clerk with effect from 3.9.1976.

C) That after aae selection and after 

declaring th^applicant as passed candidate, the 

applicant was appointed on promotion on the post of 

Depot Store Keeper Grade I I I ,  and has subecpently 

was given Grade II  and Grade I also.

X
V '

d ) '^hat the applicant being Senior on the 

post of D%>ot Store Keeper in the office of the 

P^'Controller of Store Alambagh, Lucknow was prc»noted 

to the post of Assistant Controller of Store Alambagh 

Lucknow by an order dated 13.8.1987 on Adhoc basis. 

The applicant joined on the promotion post on 

21.8.1987 ( Anneaare Ho. 1 is the true copy of the 

order of the prOTioticai dated 13.8.1987 ) .

E) *^hat in the order of appointment it was 

mention that the promotion has been approved by the 

opp. party no. 2. Farther in the order it was not 

provided to appear in the suitabelity test for 

becoming a regular promotee and the applicant was 

made to believe that his promotion was after I
considering him fit for promotion and the applicant

Was not recpired to passed suitability test.
,f

p) That it  is relevant to mention here that 

the wori ’̂and worth of the applicant was and is upto 

the mark and on one occassion the surmices of the 

applicant were recognised good and for this the

. . . 4 /
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applicant was given a letter of appreciation ( Mnexare

'r<..

X

N:0 . 2 is the true copy ofletter of appreciation 

'dated 1.9.1986 ) .

G) 3?hat through a notice dated 30.11.1988 

the opp. party no. 2 announce for holding a selection 

test for filing the 75% gaota in group 'B • service/ 

for the post of ACOS arid for this invited application 

among the candidate named in annexare-A with the (' 

notice to appear in the test on 24.12.1988 at New Y 

Delhi and in the Annexjre the name of theapplicant 

Was also shown, wBicJi was a suBptiseSl to the 

applicant but the applicantdid appear in the test

to avoid any controversy ( Anneaaire No. 3 is the true 

copy ofnotice dated 30.11,1988 ) .

H) That it is relevant to mention here that 

the applicant belong to reserved catagory of 

Schedule Caste being Qiamar by Caste,

I) 3?hat the notice dated 30.11.1988 has 

no mentioned of the post reserve for the reserved 

catagory although the notice mention 30 posts against 

the 75% cpota as such it was presumed that the test 

Was ag^nst the post available the general candidates 

and some post are reserved for the reserved comniinity 

as per the policy contained in the Boards order of 

the years 1973, which extends the policy of reservation 

to the post of Class-I and Class-II Catagories 

including the promotiais over the same.

j) ^hat the applicant was declare fail in

_ r '

• • • • *5 /
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the test canductea on 24.12.1988 and against the 

same the applicant r^resented the opp. party no .2 

to give the prevelage available to Schedule caste 

candidates as the applicant considered that no 

relaxation has been accorded to the applicant in 

the test as declared by the Board and to give 

benefit of satisfactarily con^letion of 18 months 

on the promotion post to thesatisfactic^ of the 

Higher Authotity, as the applicant was, apprehending 

a reversion order on account of failure inthe ^est,

K) '^hat it is relevant mentiai of that 

Board from time to time issue direction that the 

Schedule caste candidates shall be provided with 

adeqpate training for preperation of the test and 

may not be reverted but to continue on the post 

to avoid harrassment and for proper r^resentation 

of the comiTunity in Government ^^loyment^,

L) 3^hat it is pertinent to mention here that 

the applicant has not been provided in any training 

for pr^aeration of test , in difinces of the 

Board's order and has been treated as general 

candidate consequently the applicant was declared 

failed and has to face harrasment.

M) '^hat the applicant has knowledge that 

on various ocssion the opp, party no. 2 and the 

Beputy Controller of Store has allowed the Schedule 

Caste candidates on that failure to pass the test 

and those have afficated on the promoted post 

contineously for more than 18 months, partiailarly 

the case of « Padam Lai « is cited who has been

.....6/
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retained being Sc^edile Caste Candiaate even on 

kis failure to clear the test.

N) That the qpp, party no, 2 through the 

order of posting dated 21.3.1989 reverted the 

applicant from the post of l^ssistant Controller of 

Stores on Class-III Post, hence this application

amcxig other on folloMng grounds|I ^

IaI*- rf f̂ r ^

(i) Because the applicant has after 

appointment on Adhoc Promotion on the post 

of Assistant Controller of Stores, has 

completed more than 18 months and is entitled 

for the benefit given by the Board's order 

dated 21.1.1966 and 5 .12.1972.

(ii) Because the order of reversteion

is against the Board's order dated 25.1.1976 

which has been again corarruni cated through 

letter dated 9.8.1982 which provide the 

following directions

(iii) Because the reversion of the applicant 

is punitivje- in nature and against the 

imperative of Article 311 of Constittfc ion 

of India and against the Boards Order.

(iv) Because the denial of proper training 

before the test and relaxation as provided 

by the Government is the defiances of the

. . . . 7 /
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Boards order and is an harrasment to the 

applicant.

(v) Because the impugned order is against 

the imperative of l^rticle 14 and 16 of the 

Constitution of India.

K

7 • Details of remfedles esshB&sted;

'^he applicant as on declaration of unsuccess­

ful in the test for selection cxi the post of A .C .O .S 

represented through representation dated 15,2.1989 

and has not received any reply in the same regarding 

representation against reversion it is mention that 

the matter is urgeit and requires the attention 

of this Hon'ble Tribunal as such the applicant has 

not made representation against this order;

8 . Matters not previously filed or pending 

with anv other court;

^heapplicant fiarther declares that he had 

not previously filed any application, writ petiticsi 

or suit regarding the matter in respect of which 

this appliation has been made, before any court of 

law or any other Bendi of the Triounal and nor any 

such application, writ petition or suit is pentog

before any of them.

In case the appUcant had previously filed 

any application, writ petition or suit, the stage 

at which it is pending and if  decided the gist of 

the decision should be given with reference to the

Annexire,
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9 . Reliefs

(a) That the HoQ 'ble Tribunal may please 

by way of vnrit, order or alreotion <pashea 

theorder of reversion dated 21.3.1989 placed 

at kanemre No. S ' .

(b) That the Hon »ble Tj.ibunal may please by 

Way of writ, oraer, or direction, directed the 

opp, parties to allow the applicant to 

contineou on the post of Assistant Ccxitroiler 

of Stores in the Orgnisatic»i.

(g) "^hat any other writ, order or direction 

the Hon'ble T^iljunal may be deem fit be pass 

in favoar of applicant.

./■

'V * '

(d) That the cost of the application be 

awarded,

10. Interim order;

That pending final decision a the applicant 

prays for issue of interim order, thereby staying 

the in^ugned order dated 21 *3.1989 to the efxect 

of stay of reversiai of the applicant to Class III 

post in the interest of justice otherwise the 

applicant would be put to irreprable loss and 

mental agcxiy or amy pass any other suitable order 

in the interest of justice.

11.

1 2 ,

Particv^lars of the Postal_Qrdg£» 

T.vst of E n c lo su res :

X- An.ne30ire 1

. . .  .9/
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; ’

2- Annesare No, 2 

3“ Annesaare No, 3

S - '̂» )ia)c£4>A ' ^

- 9 -

VERIglO^flON;

i I,M,P ,Shekhar son of late Sri Shiv Nath

f ■ .
j PraSapt. ageS about 5 3 years wor]<ing as Assistant

y/^ j Controllers of Store in the office of^X)ontroller of

' Store, Northern Railv/ay, Alanibagh, Lucknow resident

1
j of 55o/Kha/258/ Sri Nagar p ,^ ,  Krishna Nagar,

t Lucknow heeeby verify that the ccaitents of

 ̂ p a r a s ...t o ^ .6 .t ? r ..  to ,7 ^ ,^V 'B re  true to w
!
I personal knowledge and p a r a s . 9, .

' believed to be true cxi legal advice and that I have

■ not suppressed any material facts.

Dated* 3 U  • "M  

Blace: Signature of Applicant
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BEFORE THE CENTH^L l«DMlNI3Ti^TlVE TRIBUNJ^L 

C I R ^  BMCH' LtjfĈ NOW. ' ' ...  ‘

o ,k ,  m .

.Shekhar

Versus

Union of India and another

OP 1989

^^pplicant

Respondents

A

KALI SH4NKER Dy .Controller of
. _ Stores ,Northern

Rai lartibagh
Lu dcnow.

No. S / 35/RWAmv 1 Sep .1986

--4;

Shri MJP.Shekhar,
Sr . b SKP/^OH/a MV.

Alantoagh D ^o t  achieved a sale of Rs. 10.4 crores 

in the financial year 85-86 which was more than the 

targets set by Hd. Qrs. /feoara.

Your ccotributicxi towards achievement has 

been appreciated and a group award sanctioned by 

G.M . ,l5.Rly. to this effect.
>

This letter is being, issued to you as a 

recognition of your good services and I e^ect  that 

this will enthuse you further in achieving better 

targets in thecoming financial year.

sd/- 
( Kali Shanker )

TRUE COPY
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BlPORE THE CBNTRM. ADMBJISTBIvTIYE TRI3UNM, A  ? 

eCJiRCIT BMC2i Ludolow', ' ■ *- '

M , Shekhar • • • • • • • • • Petitioner

Versus

Union of India and others............... Opp, parties

v J

MNE3SJRE NO . 3

NORTHERN RAIL.WAY

No . 75 2-S/82-XVII (Ei4)

Head qijarters Office 
Baroda House New Delhi

Dated: 30 •11.1988

>

The DRMs^N .Rly, JVLD-BKN-DLI-Ja-PZR-LKO-MB & UMB .

The B/Controiler of Stores, AMV/LKO-SSB-ju-JUBW(Ccxist) 
K.Gate, BI>1 •

The C,E/ConSt. K.Gate,Delhi. Asstt. Sec7 .(Confd)
B/House, Nd LS .

The Cmo/RCP, Kapurthala, SPO/HQrs .Office, CAO/COFHOW 
Tilak Bridge,.

The COS/HQrs.

Subj Selection for promotion to Group *B' service

for the post of ACOS against 75% quota.

It has been decided to hold selection for 

promoticxi to Group *B' service as Assistant Controller 

of Stores in the Stores Departmentagainst 75% cpota, 

to fortti a panel of 30 peBsons. The staff listed in 

-^nnexare *A' who are eligible to appear at the 

selecticxi may be advised to appear in the written 

test to be held at 10.00 hrs. on 24.12.1988 in Room 

Noa. 339, 341 Sc 341-A U lr d  Floor of Annexare-I, 

Baroda House, New Delhi, spare copies of this office 

Notice are feeing sent and a copy thereof may be 

delivered to each candidate and acknowledgement 

taken an Aimesure *D' '* i le  Sr . b poA P o /rpo  concerned

.2/
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I

. li

will process ana co-oraiaate, it will be the 

respmsibility of the concerned Executive Officers 

to ensure that copy of this notice is delivered to 

each candidate and acknowledgements of the candidates 

sent to Sr, bPO/lpo / ĵ O  who will forward the same 

to this office in a D .O , Covertx.

u

A
\

2. ‘3?he candidates are required to indicate

within 10 days their vdllingness/ unwillingness to 

take the selection, in the form given at Annexire *c' 

The willingness/ unwillingness should be submitted 

by the candidates within 10 days on the prescribed 

form to their Executive Officers, viflio will forward 

the same to Sr . dPO/dPO/APO for onward transmission 

to this office. It is thecandidates respcxisibility 

to advise his/iieir willingness/unwillingness to take 

the selection within the prescribed period and 

failure in respond or provide the intimatioi within 

10 days will be treated as unwillingness in his/her 

part to take the selection,

a, Annexure'B* contains the reserve list

carrying the naines o f extra eligible ernployees who 

would be called for the written test in the event 

of drop out of en5>lG|iees constituting the field. 

h copy of this notice may also b e  delivered to eadi 

of the persons listed in the reserve list and their 

acknowledgements obtained on the form given in 

Annexure and sent to this office. It will be 

the responsibility of the Executive Officersconcerned 

to ensure that this notice also is delivered to each 

of the peBsons included in the reserve list and their 

acknowledgem ents obtained and forwarded to Sr .ppo/ipo/

.-e—

.3 /
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A :

APO who vdH  forward the same to this office, 

Dep®iding on the position of unwillingness reported 

or ncxi-receipt of any inforraaticwi , orployees from 

the reserved list would be called to extant of drop 

outs for taking the selection in aapplementary 

estamination within a short notice,

4 . '^he selection will con^rise of written

test and viva-voce test, Only those candidates Who 

qualify in the written test will be called to appear 

for viva-voce.

V "

V

5 .  That staff who indicate their willingness 

to appear at the selection from Annessare from 

the reserve list and who are called to take the 

selection, may be spared to take the written

test on 24.12.1988 and no candidate should be held 

back on administrative grounds,

6 .  The absence of staff from the written test 

on Medical grounds will only be condoned in cases, 

where the Medical Certificates is issued by Railway 

Divisional Medical Officers and the some bears

the specific remarks that the fact was known to him 

that the candidate has to appear in the selection,

7 . The candidates are repaired to bring their

own pens, ink, scales, rubber etc, and only answer 

book will be supplied by this office.

8 , The staff transferred to another office

should be intimated at his new address immediately.

v->"
, , .4 /
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9 . In case any eligible candidate has beai

transferred to any other office or proceeded on 

dqpiiitation, a copy of this notice irast be delivered 

to him immediately by theconcerned Executive 

Officer ^o w ill obtain acknowledgement/ as stated 

above,

Dl^/ As above

>

For General Manager (p)

2.

3.

Copy forwarded for information and necessary action to: 

1 . Sr. Supdt,/ printing press, Shakarbasti for

immediate publication in the Northern Railwajt 

Gazette.

Electric Chargeman/Hd. Qrs. He should make 

arrangments for opening the lights in ^oom 

No, 341, 341-A & ,339 Annexe-I <xi 24,12,1988, 

I0W/4iQrs, New'Delhi, He will arrange water 

supply in the toilets of 2nd floor, Annexe-I 

Baroda House*

Supdt. E(l)/^Qrs. Office. He is requested to 

depute one daftry and one Peon for the 

selecticxi on 24,12.1988,

Sr. HindL Officer, B Jiojse, New Delhi. He 

is recpested to book one Hindi Translator 

for the selection on 24,12,1988 to report 

to p a / cos at 8,00 hrs. sharp.

Supdt ,/Cc^y. Branch, Baroda House, New Delhi 

He is recpested to book one Typist (Hindi) 

for the selection on 24.12,1988 to report 

to p a / cos at 8.00 h rs . sharp.

4

7. Supdt. Genl, B.House, New Delhi. He is 

recpested  to book one Gestetner Operator to 

make out copies and to report to PA/cos at

8.00 hrs. sharp oa 24 .12 .198^
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8.

9 .

D\anitor/ HQ, He is recpested to book two 

watermen arid k^man to report to I^O(G) 

on 24,12.1988 at 8.00 hrs, sharp.

Medical Siapdt. N.Rly, J^LD-BKN-DLI-PZR-JU 

LKO-TO Sc UMB .

10. C.H . S/^ Jlly . Central Hospital# New Delhi 

and Charbagh- Lucknow.

★***

A



List of c^didates called to appear in the selection^^ 

of assistant Caitroller of stores ( Civil) again^^

75% qaota.

V j

\

SI Name 
S/Sri

sc /
ST

Desig
nation

Place  ̂
of
working

1 2 3 4 5

1 , M JSJ .Mazumdar SC d sk p-i SSB

2. Ram Chander SC Of fig .
I^COS/HQrs HQrs .Office

3. Gqpal Parasad sc -do do.

4 . Luxnan ^ingh sc Supdt. AMV-LKO

5 . Rajinder PalGarg - Supdt SSB

6 ,  Smt .Phuleswari ST Offg.l^COS JU

7 , Hans Ram d s k p-i Depd.SSB '

8. Julian Rawat ST Offq-'
SOS/JUDR JUBW

9 . M s . Rith Topoho ST Supdt. Hd.Qrs.

10. Singara RaR’ SC do HQrs.

11. Sawran Kumar - Supdt. SSB

.12. Surender *ingh Dang - do SSB

13. Lala Ram sc Supdt .1 SSB

14 , Smt .Grace Tirkey ST Supdt HQ'

15 . Raj Pal SetM - Supdt. SSB

16 . Ram Chander SC Supdt. SSB

17. Smt. Dayamani ST Supdt. JIT

18. S.K.Kapoor - Supdt. SSB

19 . Ei .R .Subha R^o ~ Supdt. SSB

20. Shanti Swaroop - Supdt. SSB

21. Ram Das'BatSa’ & Supdt. HQ

22. Hari Kishan Meondra Supdt.

23. Bhim Sen - Supdt. ja

24 . H .L .Malik OffqACOS SSB

r ;

25 . Ajit "ingh Supdt. SSB

25. R.K.Mtsra _ Supdt, SSB

27 . Shiv Nath joshi Supdt. SSB

Remarsk
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28. Tilok Raj

29. Mela '^ingh 

30 .B ,D .Ram

31. C.N.Verraa

32. Om Parkash

33. Pya^® Lai

34. .Shekhar

35 . S .D Jiirrena

36 ,M .P ,S .Sagar

37 . A ,K Jtarmur

38.J.L.Anand

39. Ram Karan Balmlk

40 . K.M .Gupta

41 . Gyeti Ram Bhalya

4 2. V.K.Berry 

43 . Trilok Chand

44 .S .B.Dusia

45 . h jun Hembram
T

45 . Gan^i Ram Bhardwaj

47 . Da^shan Lai

48 . iCailash Hath Sharr 

49 . B .S .Saxena

50 . OJ>.Manocha

51 . C.LArora

5 2 . M JCalra 

5 3 . R .P .Miglani 

5 4 . Ram Dhani 

55 . Darshan ^ingh 

56 . S.A JJlaseem 

5 7.R,N.Gapta

5 8. V.D.AhJjja

5 9 . P .L .Bas 

60 . R.B.Sharraa

•5 2*" ^ 4

SC Offq
ACOS HQ

sc Supdt. SSB

sc d s k p -i LKO

Supdt. SSB

ST Supdt. SSB

SC DSKP-I LKO

sc
I^COS

Of£g.
LKO.

DSKp -I LKO

SC DSKP-I LKO

-ST DSKP-I LKO

Supdt. HQ

SC DSKP-I LKO

Sd KP-I JU

sc 0££g-AC0S SSB

sc do judw

sc sd k p-i SSB

sc DSKP-I SSB

ST Supdt. SSB

1
Sipdt. HQ

DSKP-I SSB

I Supdt. HQ

Sd KP-I LEO.

Supdt. HQ

d s k p -i SSB

d s k p -i do.

d s k p -i dp

sc 06KP-I ^  LKO

DSkP-I do

d s k p -i do

Supdt. do

Supdt. do

sc Supd.t. do

.^ S u p d t . LKO

. .  . .3 /
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■ ' 61 . G.S,Lal SC Supdt. LKO

_ f

\
6 2. V.K.Lal Chandani Supdt , do

^  ' 6 3 .  Satya Prakagh SC S a ^ t , m
DSKP-I SSB

64, Prem PraJcsh Sharma Supdt . do

65 ,  Puran Oiand SC Supdt. do

■)
66 , R^S^Verma SC Supdt. do

67 . Ram Kishore Supdt.

1 68 , Shyam Lai Aga^^^al Supdt. do

i
69 . Vishnu Purohit DSKP .1 .do

1

V ^
7 0 .  Lalla R'am SDKf>-I do

r

71. R.D.Sudhakar SC Supdt, HQ

i ■ 

1
72. Taresem Singh Supdt. do

t 73.Chtan Prakash Supd t , do

1 74. Neki Ram do do

' 75 .  Laxman Bas do do

" r  ■ IS , kilk Raj do do

V

SC77. Dharam Singh

78. Inder '^ingh

79. Bj^jianda

80. N .K .Bhagat

81. R.C.Chopra

82. VJSf J>.Singh

83 .Mohan Singh 

8^. B.M.Singh 

85 . Shiv Kurat Lai

86, Baldeo Râ c Papneja

87. Nand Kishore

88, Pameshwar Deal

89.M001 Raj Kimar

90 .Vi Shan p^ss 
91 , Dau Lai Joshi 
9 2. M.EJ»aul 
9 3 . Jai Singh 
9 4 . Onkar ^ingh
95 , Mahnangoo
96 , Smt. uasinta Tirkey ST

r

SC

Supdt/kQ RCF/Kapurthala

DSKP-I..  SSB
«

DSKP“i/EKO Wkg in COFMDW

DSKP-I ' ■ SSB

DSi<p-i do

Supdt, LKO

Siapdt. jii

SX)KP-I LKO

Supdt, HQ

Supdt. HQ

do iKO

do LKO

SC

DSI^-I/SSB SSB

Si)KP;l/SSB Workingin COFMC 
DSKP-I J[J
DSkp-i ' T O  
SSKP-I SSC0JU

& m  do 
Supdt. LKO 
Supdt. HQ



X'

{i

Reserve list carrying the names extra elegible 

employees to be called is the event of dropping out 

of employees constituting the fiild of eligibility:.

1, Bharat ^ingh - Stapdt ,SSB SSB

2 • Hukum Chand - Supdt/SSB SSB

3. R.B,Khanna - do do

4 , M *Saxena - Supdt,LKG LKO

5 . R .L JBatra ■- Supdt/^Q LKO

6 . Sh y ^  Prakash 
Srivastava - Supdt/SSB SSB

7 . KK^agga - Sapdt ,LKO LKO

8 • G ,G *Sany al - SupdtAkO LKO

9 . L . J .^cxikhu srey ST Supdt./LKO LKO

10. Bhagmal SC Supdt/iiQ HQrs,

11. Amrit Lai •s- SCKP-I/JU JU

12. Lai Chand sc d s k p-i i / ju ju

13, Chottey Lai SC^ DSKP-II/tKO LKO

14, R.D.Jatava sc J^SStt .Supdt 
Hqrs, HQ

15. Gurde^ Singh - Sd KP-II/CSO/%0 HQ

16, Hansu Ram sc Sd KP-II/LKD LKO

17. Dhaneshwar Dass sc
Asstt.Supdt/hQ HQ

18, Pishoree Lai Bali Asstt .Supdt A iQ  Hq

19, Fateh N^rayan - AS/kQ HQ-

20,0 .P ,Khahna - do do

21, Ealdev Kishan Tola do do

22, Madan Lai A,S,/liQ Working

23,Staresh Chand Chopra do. -

24, I,C,Tyagi - sdkp-i i / bso t s o / gzb

25, M,L,Hdata SDKP“ii/LKO LKO

26 , Raj Mangal PraSad - Sd KP-II^HO LKO

27, R,C,Dhanuk SC DSKP-II/LKO LKO

28, Latoori Singh B SDKS’-II/LKO TSO/g ZB

29. iashan Lai

30. Beni Prasad 9C

sdkp-i i / lko LKD 

BSKP-II/SSB ssb
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I

>-

31.

32.

33.

34. 

35 .

36.

37.

38.

39.

40.

41. 

4 2.

43.

44 .

45.

46.

47.

48.

49.

50 .

K.K^rora sc

K ,K .Sharraa 

Gopi Chand 

Baleshwar Upadhya 

Om Parkash Malhota 

M.P .Singh 

Indera Swaroop 

Ballbhadra Sharma

Baij Nath 

Baldev Raj Sharma 

Kirbhan Lai 

Karnail Chand 

Jeha Nand -

Mirender Swaroc^ Sharma 

M .Ranjan

DSKP-II/SSB -SSB 

SdKP-II/SSB-SSB _ 

6SKP-II/SSB-SSB

d skp-i i / ssb-ssb

DSKP -II/SSB -SSBRCP/Kapurtha

St)KE>-II/SSB -asaunder Const 
K .Gate

d SKP-II/sSB Sct8.»Rx6laaslK/SSB

do

do

do

do

SSB

dcCOPMOW

SSB

SSB

SC d SKP.II/SSB SSB

PJ> .Singh 

T JD .Mishra 

C.S .Chauhan

DSKP 

DSKP 

DSKP

SulSi Dayal Kapoor DSKP'

G nesh Lai 
a ■

do

do

do

do

-II/LKG

-i i / lk©

-ii/rso

-II-TSO

do

do

do

do

LKO

LKO

t s o / gzb

do
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BIPORS THE cm rm h .administhi^tive tribotjal 

CIRCOT BMCH LUCKHdW,

M^.ShaMier . ................ Petitioner

Versus

Union of India and others ............ Opp. parties

j^gEXURl N O ,^

' To '3?hrouQhi Proper channel;

\ Ĵ I' The Gaier^ Manager (p)

’ ii.Rly. Hd. Qrs, Office,
i !
V Baroda Mouse,

New Delhi;

Sir,

Tiirough: DY,COS/i?RLY,JtMV/LKD & COS/l®LY, 
New Delhi .

Sub: Selection for the post of AC0S (Group-B)

f Service through Departmental CcRJipetitiv^
> I

Examination,
I •

Ref: Your Office Notice No. 752-B/82 X IA l 
E/a  Dated: 08.2.1989.

Most respectuflly and humbly I have to 

submit few lines for your kind cxansideration.

Sir, I have con^leted ^out 31 years servic^ 

in the railways vdth entire satisfaction of my 

superiors for whidi never adverse remarks have beoi 

entered in ray service record.

Sir, I am officiating as AOOS since 21.3 .S'! 

thus con^leted abcwt 18 months -with full satisfaction 

of my officers for whidi appreciatiem has been given] 

to me.

Farther I beg to raenti.co here that :

I am S , C .  candidate and some privilages 

under policies of Govt, of India are available to 

the down trodden and dqpsefesed classes, but I thinJ
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u

ttiis relaxaticm has not been considered and it appears 

that I am deprived off in this selection,

I ,  therefore^ request yojr goodself to 

kindly review ray case syn^jathetically and re-c<msider 

above points and give me a chance to serve you fetter 

in future.

I ,  hope my appeal vd.ll get your die 

consideration.

Thanking you Sir,

Dated! 15/2/1989 Yours faithfiilly

( M, p , Shekhar ) 
Officiating I^COS 

under* dY ,OOS/NaLY,JtMV,Lko,

TRUE COPY
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qg toTcf) 1.4. 89> t  a l r r ^ ¥ ^  'I

12- 3iT7.crt. w .  ^t. /^f^Tcfi' gft fecmT ^  H 'TSt'^

mrm s-irr h W ^ q T /^ i ^ 4 t ^ T a t ' f qr mr^

T̂rfT i I ff)t''̂ ffiTr 3 ^cmm fm  ^‘mi I i

13- OT?^o rr^frr sto^rTo^oqto/^^Tffr ■?̂rf!~n wft ^  tretg^ 

joiiiT̂ fpw 3 ■Fyr̂ '̂ IVci fmr t̂cit e 3?it mTM 5-kr̂

I^RcT/^O frq ;m  i) CT5 ITT ef̂ TTirr GiT̂ T t pfr m  ^ “q- ii

qsTg  ̂ fmT I i

p4- m  -ĝr. ¥?T. i  gt. i /^<s^ ^  tsrfTq-
«- . . .  «

H&Tiiq) ’ikrz ¥+loqto T̂^̂Z 0 F2IT̂  ^z ĉHTljT '̂1

I at. ¥'̂ ioqtori¥Fq)t p?fiiT tqî r îriT I i

15- STit JOT' st.¥eT. Q't. A'iW^Tlfc ferftiT hff g^t^c! cfiT̂

airqcp 3%rr fnre ip qJ

cf̂ nrr̂ TaT I i q̂ter ^  iFft  ̂cfcTĝ  twr ^tcit  ̂ .

16- St. ¥?T. %. ifl'. A iT?1~^F'|r~d ^  tacfr  ̂M  3

tmrm ikrz I  gs gr gft it. ¥?r. fm  $ w t ]

gY" {îij-q-j- ;3jf̂7 g Igfi'-'fnel cj) f3’r'4 T"i"̂ "f̂   ̂ iîTc;

3 g ^ t ^  ^ 3iTaif ^ r z  'q g'et'^^^ ^ mh^fi
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I In the Central Admiastrative Trijbunai, Allatis.bad

Gircuit Bench Lu clcnow.

A

d\

Oh lo. 75 of 1989 

i/i. ir,-^h9khar

Versus
*

Union of India and another

Reply on bighalf of the rlespofldents

Applicant

IlBsponden t.

P^ra. 1: leeds no reply, except that he is presently 

working on the post of Depot Store Keeper Grade 

. I in Scale S000-3200(HF3)

Para . 2s Hesds no reply.

r '

Para- 3; That in reply to the contents of paragra.^h 3, 

the issue of Order lo .89/l ii.3.S./89 dated 

21. 3. 1989 as contained in annexure 5 passed

■ by General Manager (?) lortliern Railv/ay is not 

denied, Efest of" the contents are denied. It  is 

stated that the applicant v/as working purely on 

adlaoG basis on a selection post, as such.he was 

. . rightly sent bat;k to tlie substantive post of

I).S.K.P, on tie liaving not Pased the selection.

i^ara* 4: leeds no reply.

Para 5j. *U.eeds no reply.

Para 6; That in reply to the' conten|s of paragraph 5 (A) , 
A:

itis stated ttet he was appointed trirough Hailvay

* 3erM.ce Commission and post®d as Temporary Clerk

on 5.4. 19 58.
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Para 6(B): Meeds eio reply.

Para 6(G) s Heeds no reply,

Fara 6(B); Tbat in reply to tl-ie contents of paragrapii

6(1)) of the gpplication, the Issue of order dated 

13 .8 ,’ 87 as contained in Annezure lo. 1 to tie 

ai?plicstion posting tte application on adhoc 

basis to ttie post of Assisstant Controller of , 

Stores Alambagli Luclcnow wbere he joined on 21,8. 

1987. Rest of the contents are denied.

Para 6 (1): That in reply to the contents of paragraph 6( sj 

of the application, it is not denied that trjs 

appointment of tte applicant to the post of AODS

on adhoc ^  basis \*ra.s approved by the

opposite Party no. 2, since no appointment on adhoc 

basis could be made without their approval, as 

the Post was a headquarter controlled post. ,Res-t 

of the contenfe are denied. Itis stated t’tiat.tiie 

post of ACOS is a selection post for entry into 

Glass II post from Class III  and assertion 

made by the applicant about the alleged assuran»e@< 

are incorrect , as no such assurance can be given 

against rules, it  is therefore incorrect for tte 

applicant to say tliat he X'/as not required to 

„ pass the selection. In fact he appeared in tlie 

se^tection held and failed.
«5.

Para 6(F): That the contents of paragraph 6(i?) of the

application are irrelevant for the decision of 

tlie case. Issue of letter of appreciation is not 

denied.
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Para 6(G):. Tiiat in reply to the contents of paragraph 6(G).

of the .aPPlication, issue of noticjs dated 30,11. ' 

1988 by the Gi:d(F) Norti'iern Railway low Belhi 

for holding a selection test for filling of 1'̂ % 

in Group ’ B’ service for tte post of AC03, as 

Gontaitied in Annexure Ho, 3 is not denied

Para 6(H); Heeds no reply.

Para 6 (1 )s Ttet the contents of paragraph 6(l) of the

application as stated are denied. It  is stated 

that the selection -was to be held for 30 oos ts 

against the lb% quota and ;rules for selection, 

in regard to the application of roster points - 

was to be adiiered to. is such allegations to the 

contrary are incorrect to theknowledge of tte 

applicant.

Para 6(J)« That in reply to the contents of paragraph 6 (j) 

of the application, it is not denied that tlie 

applicant failed in the selection test and 

after selection he'v/as to be reverted to his 

substantive post of DSK Grade I , in view of 

the applicant wrking on the post of ACCS purely

It is further subiuitted that the roster point » 

was from 17 to 40 and 1 to6. Out of which point 

22,28 , 36 and 1 was reserved for scheduled caste:.' 

cariiidtates and points 17,31 and 4 for sclisduled 

tribes candidates. Thus in formirig the panel 

of 30, 4 posts ware rQs*.̂ rv3d for scheduled csste 

and 3 for scheduled tribes candidates. A provi­

sional Panels of 21 was declared vide Office order

... 4



M

Ho.7521/82/ZVI/Eia dated 21.3. 1989 as contained 

in Annexure no. 5 to the application. Out of 21 ,

6 candidates belong to scheduled caste agaiiBt 

4 reserved.

It is also stated tliat entire vacancy could not 

filled as only 21 candidates ted passed.

Para 6(K);That in reply to the contents of paragraph 6(K) of

& (L )s . ■
the appiicafttion, it is submitted that as stated

above » out of 21 panelled candidates, 6 candidatiss

belon:^ d to scheduled caste against 4 entitleraent*

hence there was proper representation.lt is ,
scheduled caste' " 

submitted tl'iat the 6 selected/candidates passed

the test on their accord and without askit]g for

\  ̂ *
Y  aiiy training etc. Sucii pleas cannot be taken after

the selection test had been held am  he wittiout any 
about the

protest/alleged impartiiig of training etc. taking 

Part in the selection,

Para 6(M);That the contenis of paragraph 6(M) of tte

■application are vague. Unless i:he particulars of 

Padamlal are given no reply can be called for 

from tl’B respondents, Even the place of Igr. G.0 ,S. 

is not mentioned.

Para 6(1)! That in reply to the contents of paragraph 6(1) 

of the application, it is correct that on tl'ie 

posting of a selected candidates , the applicant — 

has been reverted,as he liad not been able to qualify 

in the selection held.

i

. . .  5



1'

n
2 ■ ■ - 5 ~

iTone of the grounds are tenable under lav/.

7s That in reply t'o ttie contents of paragraph 7 

of the application, it is stated that m  suda 

representation isavailable on record, BYen -for 

arguments sake, it is considerQd that a represen­

tation was given, there was no need for a reply 

in view of tlie fact that the applicant hiuis elf 

fa^cfeii^tirist he was workii^ on adhoc basis and on his 

failure to pass the selection, ha was to be reverted

Para; 8s leeds no reply.

Para 9s Denied, The applicant is not entitled to any relief 

and tte application is liable to be dismissed with 

costs.

Pars iOs That in reply to the contents of paragraph 10 of 

the application, it is submitted that in view of 

what'has been stated above, the application is 

itself liable to be dismissed ^id as such tte 

applicant is not entitled to any intern relief.

Para 11s Heeds no reply,

Para 12s Heeds no reply.

Hev/ Delhi i ^

da teds :^^"pondents. Ŝ j

Verifi cation. \

I , wor’King as

in VOQ lor them Railway > Baroda , ouse Hew Delhi, duly 
authorised and competent to sign and verify this reply, do 
hereby verify that the contents of paragraph l to 12 of this 
reply are based in information derived record/applicationj 
which is belived by me to be true. Signed and verified this 

£>i/|day of 199J at Hew Delh: .
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